
J
IN Tiffi CENTRAL ADMINISTRATIVE TRIBUmL

PRIINCIPAL BE,WGH j
mw D£LI-iI,

R4A. No, 332 of 1994 in Date of decision^
O.A. No, S82/90»

K.G, Gupta Applicant,

Vs.

Union of India through its Secretary,
Ministry of Defence, tfew Delhi. Respondent.

ORDER

The point in the R.A. has already been

considered by the Tribunal and the case has not been

remanded but remitted. The disciplinary authority is not

to pass any order in the instant case and the Appellate

Authority will pass the order. So, the question of

setting aside the order of the Disciplinary Authority does

not arise. Appellate Authority v^ill decide the matter

according to law. The Bench had in its mind this aspect

and for this very reason instead of remanding the case, it

has used the word, "remit the case to the Appellate Authority'^

2, Only tiie order of the Appellate Authority .goes

away and the order of the Disciplinary Authority is still

good unless set aside by the Appellate Authority after

considering further proceedings and evidence led,

3, In view of the above, no case for review is

made out and the R.A. is dismissed by circulation.
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